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IN THE INCOME TAX APPELLATE TRIBUNAL
‘A’ BENCH, CHENNAI

AT N T $UE SRIAE , G0N GR Tan
aEHa ft v Far Afy, ale aowa & Jue)
BEFORE HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
AND HON’BLE SHRI MANU KUMAR GIRI, JM

SMAHIAYIAY./ ITA No.145 /Chny/2018
(Fruzurad / Assessment Year: 2014-15)

ITO M/s Shuavana Developers P.Ltd.

Corporate Ward-6(4), qdd1H/ | Trimex Towers, No.1, Subbaraya Avenue,

Chennai. Vs. C.P.Ramaswamy Road, Alwarpet,
Chennai-600 018.

RTAATGTE . /S 353X, /PAN/GIR No. AAMCS-2274-F

(0 tﬁFIT?ff/Appellant) | : ‘ (DIW%W/ Respondent)

Corrigendum

In the aforesaid Tribunal order dated 03-07-2024 in ITA No.
145/Chny/2018, pursuant to revised Form 36 filed by the Department,
correction is carried out in the cause title, which is to be read as under:- .

DCIT M/s Trimex Industries Private Limited,
Central Circle-1(3), eIt [Formerly known as M/s.Shuavana Developers
Chennai. Vs, Pvt.Ltd.

No.1, Subbaraya Avenue, C.P.Ramaswamy
Road, Alwarpet, Chennai-600 018.

RTAAT@TE . /S 31313, /PAN/GIR No.AABCT-0212-F

(0 tﬁFIT?ff/Appellant) | : ‘ (DIW%W/ Respondent)
Sd/- Sd/-
(MANU KUMAR GIRI) (MANOJ KUMAR AGGARWAL)

<qTR% ¢ / JUDICIAL MEMBER &@T & / ACCOUNTANT MEMBER

I9S Chennai: f&71i% Dated : 03-07-2024
DS




3mere faferfisiid/Copy of the Order forwarded to :
1. 3rdtanif/Appellant
2. W?ﬁ/ReSpondent

3. 3AHISMYII/CIT Chennai.
4. fourfgufaAia/pDRrR

5. MSWISd/GF




